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IN THE HON’BLE NATIONAL GREEN TRIBUBAL

PRINCIPAL BENCH, NEW DELHL

0A No. 866/2022

IN THE MATTER OF :

Vikram Applicant
Versus

State of Haryana Respondent

STATUS REPORT IN COMPLIANCE OF ORDERS DATED 11.01.2023.

MOST RESPECTFULLY SHOWETH

1. That Hon'ble NGT vide orders dated 11.01.2023 passed the following
directions:-

“2. The complaint Is that there was a mining agreement to be
carried on 31 acres of land pursuant whereto, concerned
contractor was supposed to undergo mining upto depth of 27 ft.
but in violation of conditions of mining licence, concerned
contractor has gone upto 40 ft. The contractor has also caused
illegal extraction of water resulting in depreciation of water level
to a dangerous stage. The above mining has been carried out at
Village Bhudmajra, Tehsil Pratapnagar, District Yamuna Nagar.
Further, no plantation has been done in utter violation of the
conditions of mining and therefore, damage to environment has
been caused by the said contractor.
3. In our view, let a factual report be obtained from the

concernedauthorities. For this purpose we constitute a joint



committee of State PCB and District Magistrate, Yamuna Nagar to
visit the premises, collect relevant information and submit a
factual report including the details of action taken, if any, within
two months by e-mail at judicialngt@gov.in preferably in the form
ofsearchable PDF/ OCR Support PDF and not in the form of Image
PDF.

4. The nodal agency for coordination and compliance will be
District Magistrate, Yamuna Nagar.

5. List the matter for further consideration on 24.03.2023,

6. A copy of this order along with copy of the complaint be

forwarded to State PCB and District Magistrate, Yamuna Nagar by

email for compliance.”

2. That the complainant made this complaint against M/s Ganga Yamuna
Mining Company- Mining of Boulder Gravel and Sand at Village
BhoodMajra- Block YNR B 20- District Yamuna Nagar. The status of
above said mining site is as under:-

Sr. | Name  of | River Area of | Capacity | Minerals| Environ | CTE CTO Mining

No. | Mining bed/ Mining | of Mined | ment License
Project Outside | Project | Mining Clearanc

River Project e
bed (TPA)
Mining

1 M/s Ganga | Outside |9.95Ha |2,00,000 Boulder, | EC Obtained | Valid Closed
Yamuna River Gravel | Obtained | vide no. | upto since
Mining bed and vide No. | HSPCB/ | 30.09.2 | 14.07.
Company- Sand SEIAA/H | Consent | 022 2022
Mining  of (Minor | R/2016/ | /:

Boulder Mineral | 485 dt. | 3131004

Gravel and s) 27.06.20 | 16YAMC

Sand at 16 TE3196

Village 627.

BhoodMajra 01.08.20

- Block YNR 16

B 20-

district J
Yamuna

Nagar




3. Status of M/s Ganga Yamuna Mining Company- Mining of Boulder Gravel

and Sand at Village BhoodMajra- Block YNR B 20- district Yamuna
Nagar:-

It is submitted that the above said mining unit has obtained letter of
intent (LOI) from Director General, Mines & Geology Department
Haryana vide memo no. DMG/HY/Cont/B.MajraBlock/YNR-B-
20/2015/3929 dated 19.06.2015 for boulder, gravel and sand minor
mineral over an area of 9.95 Hectares. Thereafter, the unit has obtained
Environment Clearance from State Environment Impact Assessment
Authority Haryana vide no. SEIAA/HR/2016/485 dt. 27.06.2016.
Thereafter the unit had obtained consent to establish vide no.
HSPCB/Consent/: 313100416YAMCTE3196627 dated 01.08.2016. The
unit has also submitted NOC from District Town Planner, Yamuna Nagar
vide Memo no. YR/DTP/E/909/2016 dated 05.07.2016. Thereafter, the
unit has applied first time for the consent to operate for the period
09.08.2017 to 30.09.2017 vide application no. 3285439 dated
18.07.2016. Accordingly, the CTO was granted to the unit for the period
09.08.2017 to 30.09.2017. Thereafter, unit applied and obtained CTO for
the respective period of mining activity. Last CTO was granted to the unit
for the period 01/10/2021 - 30/09/2022. The said mining site is

presently lying closed.

. As per directions of Hon'ble NGT the team of following members

inspected the site on dated 27.02.2023:-
a.  Sh. Anand Rawal, Naib-Tehsildar, Partap Nagar, Yamuna Nagar.
b.  Sh. Nitin Mehta, Regional Officer, HSPCB, Yamuna Nagar.

c.  Sh. Naresh Kumar, AEE, HSPCB, Yamuna Nagar.



At the time of inspection, there was no clarity about the depth of
mining as carried out by the contractor and rainy water was also filled.
Therefore, it was decided that Revenue Department and Mines &
Geology Department will inspect the site again on 04.03.2023 and will
demarcate the depth of mining and will provide the clarity about the
mining/illegal mining in the area. Thereafter, the Revenue Department
and Mines & Geology Department inspected the site on 04.03.2023 and
submitted their report. The said report is enclosed as Annexure-R/1. As

per report depth of mining was found up to 29 Feet. No Borewell was
found at the mining site.
It is further submitted that no plantation was observed at the

mining site as per the details of project the same are mentioned at serial

n0.10 in Environmental Clearance and reproduced below:

Year of Plantation Proposed Plantation
I Yr. 400 Trees
IIyr. 400 Trees
Il Yr. 400 Trees
IV Yr. 400 Trees
VYr. 400 Trees

The mining contract has already been terminated by the Director
General, Dept of Mines & Geology, Haryana on account of non-payment
of dues vide Order dated 13.07.2022 (annexed with Annexure R/1). As
such, mining operation is closed since 14.07.2022. The Project
Proponent has challenged the termination of contract by way of filing an
appeal which is pending before the Additional Chief Secretary to Govt of

Haryana, Dept of Mines & Geology.



6. That present report is being submitted as per official record and inputs
received vide respective reports of the concerned officers of the Revenue

Department and Mines & Geology Department, Yamuna Nagar.

This status report is being submitted for kind consideration
please, It is undertaken to comply with the directions passed by the

Hon’ble Tribunal,

Dated: 14-085-2023

Place: Yamuna Nagar

Mﬁ Rahul Hooda, 1AS

RO, HSPCB Deputy Commissioner
Yamuna Nagar Yamuna Nagar




Annexure-R1] ()

From

Assistant Mining Engineer,
Mines & Geology Deptt.,
Yamunanagar.

To
The Deputy Commissioner,
Yamunanagar.,

Memo No. Mining/Admin/ Ynr/629 Dated:- 15.03.2023

Subject:- Report in pursuance of orders of Hon'ble NGT dated Jan11,2023 in OA No
866/2022-Regarding .

On above subject, it is intimated that one Sh, Vikram S/o Prem Singh R/o Village
Devdhar, Teshil - Partap Nagar, Distt Yamunanagar has sent a letter petition dated 15.07.2022
to the Hon'ble NGT New Delhi. He has alleged that as per mining agreement of 31 Acres, the
concerned mining contract was supposed to carry mining operation upto 27 ft but he has gone
upto 40ft in violations of conditions of mining license. Further, the contractor has caused illegal
extraction of water resulting in depreciation of water level in village Bhud Majra, Teshil -
Partap Nagar, Distt -Yamunanagar.

The Hon'ble Tribunal vide its orders dated 11.01.2023 has passed the directions and
submit a factual report by constituting a Joint Committee of SPCB and District Magistrate within
two months. Next date for consideration has been fixed for 24.03.2023.

Further, it is also intimated that the joint team of Mining department headed by
Assistant Mining Engineer, Yamunanagar and Revenue department headed by Naib Tehsildar,
Pratapnagar has inspected the above mentioned site i.e contractual area of Bhood Majra Block
on dated 04.03.2023 in the presence of Sh. Mange Ram, Numberdar of Vill Bhood Majra and
local villagers of the said village. The revenue officials were present during inspection for
demarcation/identification of the contractual Khasra Nos., which were allotted to the mining
contractor and accordingly the mining in the area was found within contractual Khasra nos. The
report regarding digital demarcation is attached herewith as Annexure-A. During the
inspection on 04.03.2023, it has been revealed that the depth of mining at khasra numbers
situated at the edge of the allocated area (as the mining site is submerged in water), was found
to be 29 feet including overburden of ordinary clay/soil of 3-3.5 feet.

Itis also pertinent to mention here that the contract of Bhood Majra and Bhood Kalan
have already been terminated by the orders dated 13.07.2022 of Director Mines & Geology
Haryana, Panchkula on account of huge outstanding dues. The copy of order dated 13.07.2022
issued by Director Mines & Geology Haryana, Panchkula is attached herewith as Annexure-B.
Further, no borewell was found at site in the allotted contractual area. The photographs were
also taken during site verification and the same are attached herwith as Annexure-C. At
present, no mining activity is being carried out by the above said contractor in the contracrual
area.

It is submitted for your kind information and further necessary action, please.
Enclosed: As Above

Assistant Mining Engineer,
Mines & Geology Deptt.,
Yamunanagar.
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Annexure-B

Director, Mines & Geology, Haryana
"QRDER

M/s Ganga Yamuna Mining Co, R/o 112, Santpura Road, Yamuna Nagar was
granted mining contract of Minor Mineral mine namely ‘Bhoad M:ijr:: Block/YNR

'B-20" for extraction of Boulder, Gravel and Sand overan area of 09,95 hectares for a
“period of 07 years wiel 19.06,.2016, The contract was granted at the rate Rs,
62.9'3;50,00“0/- per annum agaist reserve price of R, 02.65 crore, which was to
be increased by 25% afer every 03 year period of contract. The actual mining
operations were to be allowed only‘after grant of Environmental Clearance by the
competent authority as per requirement of EIA notification dated 14.09.2006 of
“MoL&F,cC Gol us'amended from time to time. M/s Ganga Yamuna Mining Co., also

~ executed contract agreement with the State Government o1 01.07.2016.

2. M/s Ganga Yamuna Mining Co, obtained Environmental Clearance from the
State En,_ﬂronmgnr Impact Assessment Authority, Haryana on 27.06.2016 for
Production capacity of 02,00,000 MT PA of Boulder, Gravel and Sand for mining over
anarea of 9.95 hectares and then obtalned CTO Irom the HSPCB on 12.08.2016 and
cOmmgnqed mining from 12,08:2016.

3. " ‘The contractor firm earller vide letter dated 16.08.2021 claimed that it did
: ‘not.operate. the mining block because of the’stay of the'NGT. The Contractor also

stated that as the. Hon'ble NGT disposed of the application vide order dated

05.09.2018 and hence they are not liable to pay the contract money for the period

from 29.11,2016 to 25.02.2019 during: which their mining operation remained
& suspended in view of the orders dated 18,02.2016 and order dated 01.06.2016
passed respectively In OA No. 184 of 2013- Gurpreet Singh Bagga Vs Uol and 0A No.
2720f 2016-Ganga Yamuna Mining Company Vs Uol & Others,

14 Whercas, with regard to non- payment for the period from 29,11.2016 ta
25.02.2019, on the ground that they were.not permitted mining during this period
" because of NGT orders dated 18.02.2016 restralning mining In district Yamunanagar,
It is pointed out that it is not disputed that the Hon'ble'NGT vide orders dated

Page 1 of7
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Dlrettor, Mines & Geology, Haryana

1B.02.201¢6 passed in OA No 104 of 2016 =Gurpreet Singh Bagga V/s Uol and others

prohibited carrylng on of any minlog of minor minerals (Bajel, Sand and Boulders) In

the fload plain of tiver Yamuna In the distrlct Yamunanagar (Haryana) and

Saharanpur (Uttar Pradesh) for a period of 45 days from the pronouncement of this
Judgment. For the same period, screening plant/stone crushers were also rofused
permission to operate Ih the entire distrlct of Saharanpur In Uttar Pradesh and
Yamunanagar in Haryana. The Hon'blo NGT dirccted that both the States of Haryana
ard Uttar Pradesh would submit complete and comprehensive mining plan and a
High-Powered Committee shall give its report/ ‘rccbmmendations and thc mining
would be permitted after 45 days, subject to'orders of the Tribunal. On submission of
the report by ‘the High-Powered Committee, the Hon'ble NGT vide orders dated
01.06.2016 allowed mining to be resumed for'(03) three months from the dateofits
order (upto 31.08.2016): The then:-DGMG vide order dated 20,09.2016 directzd to
dose all minlng-activitics dn .riverbed: area In édfﬁijllz{n’cé with the order dated
01.06.2016-passed by tlie Hon'ble. NGT. These orders wére challenged by M/s Delhi
Royalty Company by. way of filing'a CWP No: 20206 0f 2016 with the request to
quash the order dated20/21.09.2016 passed by the then DGMG & MO, YNR. The
Hon'ble Court vide its final order dated 29.11:2016 quashed and set aside the arder
dated 20.09.2016 passed by:the then DGMG and:order dated 21:09.2016 passed by
the MO, YNR. |
5, 14/s Delhl Royalty Company, the contractor:of ‘Kohl('walay Block/YNR B-21,
92223 district Yamuna Nagar vide letter/representation dated 02122016

‘requested that they have no Jiabllity to pay’ contract moncy. for the period from

21.09:2016°to 04.12.2016 as thelr mining:operations were.restrained as per orders
dated 20.09.2016 passed by the then ‘DMG, The Jetter/vepresentation dated

021212016 filed by M/s Delhl Royalty Company was consldered and {twas decided

not to charge contract money up fo 29,11;2016 from the above said contractor as

well as from M/s Ganga Yamuna Mining Co.

page20l?
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KRy I,

S AR
Director, Mines & Geology, Haryana

6. Accordingly, vide order dated 22.03.2018, an amount of Rs. 57,06,943 /- for
the perlod from 20,00,2016 to 29.41.2016 of M/s Ganga Yamuna Mining Co, the
centractor of 'Dhood Majia/YNR B20' districe Yamuna Nagar was walved of as per
order of the Hon'ble Court order dated 29.11.2016 pasced in CWP Mo, 20206 of
2016 M/s Dolhi Royalty Company Vs State. Henee, your application/representation
dated 16.08.2021 not to pay the contract money for the perfod from 29.11.2016 to
25.02.2019 belng devoid of any morit Is rejected because the perfod of walver as per
the Hon'ble Court order dated 29.11.2016 was from 20.09.2016t0 29.11,2016.

Vs Whereas, as per provisions of the Rule 56(2) of the Haryana Minor Mineral

Concesslon, Stocking, Transportation of Minerals and Prevention of Illegal Mining

Rules, 2012 (the State Rules, 2012), the mineral concesslon holders are under

obligation to pay the advance monthly Installment of contract moncy/ dcad rent 7th

of cach calendar month. Purther where mine Is being operated they arc also

required to pay an‘additional amount equal to 7.5 % of the due dead rent /royalty/
contract money along with Instalments towards the ‘Mines and Minerals
I)cvclopmcht, Restoration and Rehabllftatlon Fund and 2.5% towards District
Mineral Fund. In casc of any default in payments they are liable to pay interest at the
rate as prescribed In the Rule 56(6) and despite notice is dues are not paid [s dealt as
per provisions given under Rule 56(7) of tho State llulcs.%012.

8. Whereas, the contractor firm was not paying the dues as per terms and grant,
the Mining Officer, Yamuna Nagar in exercise of powers under Rule 56 (7) (if) of the
State Rules, 2012 for non-payment of contract money and R & R-Fund amounting to
Rs, 17,13,36,760/- (Rs.10,25,53,650/- .as contract money & R & R Fund and Rs.
6,07,83110/- as Interest calculated upto 81.03.2022), suspended the mining
operations of ‘Bhood Majra Block/YNR B-20' district Yamuna Nagar on16.04.2022.

9, Whereas, as per the provisions of Rule-56 (7) (if) and (ili) ot the-State Rules,
2012 where dues are not pald with Interest, the mining officer-In-charge after notice
may suspend the mining operations and stop any dispatch of mineral from the

Page 3 of7
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Director, Mines E-E;eology, Haryana

concession area till such thme the default Is cleared. The dues for the suspension
pariod are also to be pald. However, In case tho concession holder deposits at lcast
S0% (fiRy percent) of the due amount with an undertaking to pay the balance
amount within a period of threo months along with Interest, concurrent with the
installments payable during this period, the Dircctor Mines and Geology may revoke
the suspension of mining operations: Non deposit-of dues despite s'uspcnsion may
resultin termination of mineral concession as,per prevailing rules.and terms of grant.
However, in view of number of representations.and difficultics brought beflore the
State Government, after due considcration the State Government vide order dated’
12.052022 read with order dated 17.05.2022 .granted/ allowed relaxation in
payment of ducs as one time measure subject to condition that the mining operaticn
in the mines where operations have beei suspended for-non-payment of government
dues, may be allowed to resume mining operations subject to-the condition that they
shall deposit 02 monthly installments towards contract money and R&R Fund by 7
of each month till 'such time the dg':'l'aul“tedamount is cleared. In case of where the
period of contract/lIcase is less than number of months of the defaulted amount, tho
entire pending dues shall be cleared before expiry of the period of contract/lease. In
such cascs they shall pay one-concurrent monthly installment and other installment
equal to total pending dues'as on date divided by number of remaining months of
concessinn period. Furthormore, the rclaxation as pur -abuve Is to be allowed to only
such mineral concession halders who glve an undertaking in.the form of an affidavit
through authorized person ofthe contractor/lessce stating that (a) they shall pay the
committed amount of two {nstallments as-per above by 7t of each month and (b) in
case they fail to make payment of amount.as per above along with interest by 15% of
the month, the contract/lease may be terminated without any further notice.
10. It s noted that as of 12.05.2022, the total outstanding amount against the
contractor was Rs. 17,18 Crore (Rs. 10,61 Cr. as.contract money and R& R Fund and
Rs. 06,58 Cr, a5 Interest calculated up to 30.04.2022 which was ta be cleared in 13

Paged of 7
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monthly ing .
it e
Bk R l»smllnlcnl'orns.36,99,324/‘.
i r v de nppllcntlon/rcqllcst dated 17,05,2022, lias submitted an
and also undertaleen to depositan amount of Rs, 07,26,042/-[l.e. equal to 02
monthly Installments) to clear the dues of May, 2022 and a;w :ovzar;!sqold dugs
However, as per order of the State Government dated 12,05.2022 & 17.05,2022 am;
the orders dated 01.06.2022 and 05.07.2022 passed’ by this office, you hayve to
deposit an"amount of Rs, 5,04,07,824/- (03 monthly Instalments +03 pending dues

‘for the month of May, June andJuly, 2022),” " °
12, Whereas, us per orders dated 01.06:2022, you were directed to pay an

amount of Rs. 1,74,94,755/- (Rs. 1,41,31,734/- as old dues and an amount of Rs.
33.63,021/- as concurrent-amount) under relaxationpolicy of the State Government
(1+1), butyou filed to déposit the same: )

13.  -Whereas, the outstanding dues were agaln re-calculated up to 12.05.2022 in
vicw of orders dated 12.05:2022 and 17.05.2022. Therefore, you vide letter dated
05.07.2022 were again diirected to deposit the dues for the month of May, Juneand

July, 2022 within 07 daysto-avall tlie ‘One Time Relaxation’ policy as per the orders

dated 12.05.2022 and 12.05.2,,0'22', failing which action for termination of your
contract shall be taken without giving any further opportunity. But you neither
complied with the orders dated 12.05.2022 and 17.05.2022 of the State Government
as well as order dated 01:06:2022 and 05.07.2022 passed by this office nor deposited

any government ducs till date.
Keeplng In view that the contractor firm has not paid dues as per terms of

grant and even an opportunity grauted by the ‘State Government as ‘One Time
Relaxation Policy’ under (1+1) as communicated on 01.06.2022 and 05.07.2022 to
them, It reveals that the contractor Is not Interested to pay the dues that too alter

14.

relagation glven,

pageS5of?
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Dlrector; Mines & Guology, Haryaria
Rk oo
15, Whereas, in viow that huge amount of government dues Is pending agatnst the
contractor firmy ang e the light of the fact that from 05.01.2022 to date, the
contractor firm hay hot deposited any amount including the suspension period, for
which no'relief as per Rulo 56(7) (ill) ‘of the State: Rules;2012 s admissible, tlie
department is left with noother vptivn but to take accon under rule 56 (7){viJ of the
Haryana Minor Mineral ‘Concession, Stocking; Transportation of Minerals and
Prevention.of Hlegal Mining Rules,.2012, Hence, the contract granted in favour of M/s

Ganga Yamuna Mining Co. R/o 112, Satitpura Raod, Yamuna Nagar-for extractfon of
Boulder, Gravel and :Sand minor mineral“from, “Bhood. Majra Block/YNR B-20” of
District Y;xmun’a;Nagar:‘Is‘herfeby;ter‘mih_z’x{tcdswith immediate effect iwith adjustment
of security amount:6f Rsi 73‘;37;509_‘/_-;zgg_aiﬁs,,tzotxtstandin_gd"ueis. It is:also directed
that outstanding amount ‘of contract-money, R.& R Fund and TCS till date of
possessionialoig w‘it‘h';ix‘ix_t,(cxj*qul;slinilfb_c_‘paidfféiil‘ih_g which'the same shall be recovered

asdrrears-oflandg revenue;

Dated:3*July, 2022.. g : Haryana.

Page 6 of 7
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Director, Mlnns‘& 6&5!053!, Haryana

Snpeed rost

EndstNo. D! ' )
0. DMG/HY/Cont./Bhood Mejra B/YNR D-20/2015/11y b3~  Dated: IH/°1/2-1

A ' is I
- Y‘ut‘)p) is lorwarded to M/s Ganga Yamuna Mining Co, R/o 112, Santpura
dmuna Nagar for information and necessary actlon. He Is directed to

handovert! OSSN { '
- ov ﬂr‘ the p“ntsusmn of mine immediately and pay outstanding government dues
Stan carliest, failing which the same shall be vecovered as arrears of land rovenue

L]

Mining Engf;Le:er.
-.Lfor Director Mines & Ceology,

Smetise Haryana.
EndstNo. DMG/ﬁ&'/c&na/qho‘qdim_ajranu/m,Rr8520/2015/ wuhg Dated: Jy la'-!—(-‘zl

A copy is forwarded to Députy Comniissiviier; Yamuna Nagar for information
and necessary action: »

, S

) ~ Mining Engineer,
-Afor Director Mines & Geology,
. a\,‘ Haryana.
Speed Paost
Endst No DIMG/HY/Cont./Bhood Majra B/YNR B-20/2015/ U6 Dated: 1t 'u’%‘ {3--“\

A copy is [unwarded to the Mining Ullicer, Mines and Geology Department,
Yamuna Nagar for information. He is directed lo recover outstanding government

dues from the contractor as per rule.
S3a

Mining Engineer,

forDlvector Mines & Gealogy,
(\L Haryana,
poge 20l 7

e ——ET.. W ).
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- onneR
it mlm?:;[;:o::‘l:l::n:r ::nm,u Co, R/o 112, Santpura Road, Yamuna Nagar was
el orBoum;r P ln'r.n Mineral mine numely ‘Sliood Kalan Blocle/YNR B-19'
st ,Tl ;ve .\n.d Sand over an area of 12.62 hectares for a period of 07
Pl Nsowe. | ) _conunf:t was' granted at the rate Rs, 03,65,50,000/- per
price of Rs, 03.35 crore, which was to be Increased by 25% after
every 03 year pariod of contract, The actual mining operatlons were to be allowed on!
after grant of Environmental Clearance by the competent authority as per requirement oyf
CIA notification dated 14,09,2006 of MoE&F,CC Gol as;amended from time to time. M/s

Ganga Yamuna Mining Co. also exeented contract agreoment with the State Governmient on

18.04.2016.

2 ‘M/s Ganga Yamuna:Mining Co., obtained. Environmental Clearance from the State
Environment lmpact Assessment Authority, Haryana on 12.04.2016 for production
capacity of 02,59,000-MT PA 'of Boulder, Gravel'and Sand.formining over anarea of 12.62
hectares and then obtained CTO:ffom the HSPCB on 16.06:2016-and commenced mining

from 16.06:2016
3.
operate the mining blgck lecsuse of the stay of the NG
the Hon'ble'NGT disposediaf the application vi
are. not liablé to pay the contract money fo
during which thefr.mining operation re
12.02:2016 and order dated '01.06,2016 passed respec
Gurpreet Singh Bagga Vs Uol and OA No. 272 of 2016-

Uo! & Others,
4. wiiereas, with regard to non- payment for the perl

25022019, on the ground U
of NGT orders dated 18,02.2016 vestealning mining In diste

out that It1s not disputed that (he Ion'ble NGT vide orders dated 18.0
Mo 184 of 2016 ~Gurpreet Singh Bagea V/s Uol and others prolibited ¢

v they were pot permitted mining

Thie contiactor firm carlicr vide letter dated 16082021 claimed that it did not
T. The Contractor also stated thatas

de order dated 05,09.2018 and hence they
i 'the period from 29,11.2016 to 25.02.2019

mained suspended In view of the orders dated
tively in OA No. 184 of 2013-

Ganga Yamuna Mining Company Vs

20

od from 29.11.2016 to
during \his period becavse
jer Yumunanagar, It 1s pointed
2.2016 passed in 0A
arrylng on of any
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Director, Mines & Geology, Haryana

———

miniag ¢
u::‘g:‘;:lrc’::‘”" "‘""-"Ta‘s (BaJrl, Sand and Boulders) In the flood plain of river Yamuna in
. amunanagar (Haryana) and Saharanpur (Uttar Pradesh) for a period of 45
Gays from the pronoun s e
SleitEtons - el ff!l\éll( of this |udgment. For the same period, screening
Sl Uit Pra;l‘: :jlsn rel’ns.cd permission to operate In the entire district of
S Hnwm:;:::l} Yuxxluxlnflagar In Haryana. The Hon'ble NGT dirccted that
G O ‘ttar Pradesh would submit complete and comprehensive
;i ‘ ered Commlittee shall glve its report/ recommendations and
th? n.ﬂljung wauld ‘be permitted after 45 days, subjéct to orders of the Tribunal. On
Sbe?'SSion of the report by the High-Powered Committee, the Hon'ble NGT vide orders
dated 01‘06'?0]:5 allowed mining:to be resumed for (03) three months from Uie date of its
order (upto 31.08.2016). The then DGMG vide order:dated 20.09.2016 directed to close 2ll
mining activities in riverbed area in compliance With the order dated 01.06.2016 passad by
the Hon'ble NGT. These orders were challengéd by M/s Delhi Royaity Company by way of
filing a CWP No. 20206 of 2016 with the requast to.quash the order dated 20/21.09.2016
passed by the then DGMG & MO, YNR. The Hon'ble Court vide“its final order dated
29.11:2016 quashed and sct aside the order dated 20.09.2016 passed by the then DGMG

and order datéd 21.09.2016 passed by the MO, YNR.

5. M/s Delhi qu_alty_ Company, the contractor of ‘iohliwala Block/YNR B-21, 22 &23°
district Yamuna Nagar vide letter/representation dated 02:12.2016 requested that they
have no liability to. pay-contract money for:the period.from 21.09.2016°to 04.12.2016 as
perations were restrained as per ofders dated 20.09.2016 passed by the then

representation dated 02.12:2016 filed by M/s Delhi Royalty Company was
6 from the

their mining o

‘DMG. The letter/
considered:and It was decided not to-charge contract money up t0:29.11.201

above said contractor as well as [rom M/s Ganga Yamuna Mining Ce. |

Accordingly, vide order dated 22.03,2018, nu-amount of Rs. 71,06,983/- for the

29.11.2016 of M/s Ganga Yamuna Mining Co. the contractor
ed of as per order of the

6.
period from 20.09.2016 to

of 'Blood Kalan/YNR B-19'
'ble Court order dated 29.11.2016 passe
mpany Vs State. Hence, yourvnpplical

district Yamuna Nagar was waiv
d in CWP No., 20206 of 2016- M/s Deli

Hon '
lon/representation dated 16082021 not

Royalty Co
Page20(6
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Director, Mines & Geology, Haryana

to pay th ,

'\n:j l:\e :]COl\lmc( money for the perlod from 29.11:2016 to 25,02.2019 being devoid of

L T ITary y :

2014 S rejected because the period of walver as per (lie Hon'ble Court order dated
1112016 was lfom 20.09.2016 to 29.11.2016.

;ncess\z:l.‘fz:{c:; p’:‘!l:nl\:‘?:li:(:lns il ‘R\Ai‘lo LRI B e er:gr el
i liesats Ruw; 2012; : .v on of Minerals and Prevention of Illegal Mintng Rules,

ules, s thembierul concesslon holders are under obligation to pay
the advance mo‘n::hly Installment of contract money/ dead rent 'l"; of each calendar month.
Further where mine Is being operated they are also required to pay an additional amount
cqual to 7.5 % of the due dead rent [royalty/ contract money along with Instalments
towards the "Mines and Minerals Development, Restoration and Rehabilitation Fund and
2.5% towards:District Mineral Fund. In case of any defaiilt in payments they are liable ta
pay Interest at the rate as prescribed in the Rule 56(6) atid despite notice s dues are nat
paid Is dealtas per provisions glven under Rule’56(7) of the State Rules;2012. '

8. Whereas, the conteactor livm was not paying the dues as per terms and grant, the
Mining Officer, Yamuna Nagar In exercise of powers under Rule 56 (7) (if) of the State
Rules, 2012 for .non-payment of contract money and R & R Fund amounting to Rs.
22,31,74,665]- (Rs.13,64,25,284 /- as contract money & R & R Furd and Rs. 8,67.49.381/-
as Interest caleulated upto 31,03.:2022), suspended the mining operations of ‘Bhood Majra
Rlock/YNR B-20' district Yamuna Nagar on'16.042022:

9. Wheteds, as per the provisions of Rule 56 (7) (1) and (ilf) of the State Rules, 2012
wlicie dues a’r,cv not paid Mﬂs interest, the minlng officer-In-charge after notice may
suspend the mining qpem’tions;ant]i's"rop:any dispatch of mineral from the concession area
til) such time the default is cleared. The dubes for the suspension period are alsa ta be paid.
ssloni holder deposlts at least 50% (fiRy percent) of the due
amount with an undertaking to pay the balance amount within a period of three months
along with Interest, coiteurrent with: the Installments payable: during this perlod, the
Director Mines 2nd Geology may revoke the suspension of mining operations. Non deposit

of dues desplte suspension may result In termination: of mineral concesslon as. per
ant. However, In view of number of representations and

[lowover, In case the conce

prevailing rules and terms of Ar
Page3of 6
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Irector, Mines & Geology, Haryana -

dilficultios broy;
rought Lo
°re the State Government, after due consideration (he State

Governniant ;
allowed m]ak::l(:“::‘d;;y:l‘:‘::;l 05;.2(.105.2022 rond with order dated 17.05.2022 grn.n.kc(l/
mlnlng omeration I the mines sl ues:as one Limo. imeasure subject to condition that the
Bovernment dues, —— »1|10W,_.dr:’ operations have been suspended for hon-payment of
that they shall deposit 02 oy ln:ll:}lsmm i & i ke
7% of el wmontl i my | r"l ments (owards contract money and R&R Fuid by
e — . E( elaulted amount s cleared. In case of where the period
S Shllis g ur;\ erolmonths of the defaulted amount, the entire pending
T M ———— I:Ztr,lvl of the: p;rlod of contract/lease. [n such cases they shall
HEAA St e :e:xen:nn otherinstallment equal to total pending dues
- Sy a“():m ngiamonths-aFconcession penod. Farthermore, the
ed:to only.such mincral’ conc<.sslon holdersiwho-give
an undertaking ‘in the forii of an amdavie ‘through authorized person of the
contractor/lessee stating that (a) tlu.y.shallzpay thie committed amount of two instaliments
as per-above by 7t 6F each ‘month and (b) in‘case:they fail fo make payment of amount as
pérabove:along with:interest by 15t of tho month, the cOx(ti‘a’q:t/lc.isc may be terminated
withiotit any further notice. ol
10. It s noted that as of 12.05.2022, the total /outsthxidiqg ‘amgunt against the
contractor was Rs, 2267 Crore (Rs. 14.21 Cr. as contract money and R& R Fund and Rs.
0846 Cr. as Interest calculated p to 30.04.2022 which was to e cleared in 11 monthly
instilments of Rs. 2, 06,09,091/- cach (as:contract moncy and R& R Fund). This is in addition
to.thié concurrentinstallment 0f Rs.46,06,823/-:

The contractot” vide apphcatlon/requesl dated 17.05. 2022 has. submitted an
1 to deposit an amouit of Rs. 83,76, 042/-[i.. equal to 02

1e dues of May, 2022-and anc towards old dues However,
ent dated 12,05:2022 & 17.05:2022 and the ortlers dated
his office, you have lo’ deposit an amotunt of Rs.
the month of May, June and

11.
affidavit and also undertaket
morithly Installments] to clear tl
as'perorder of the-State Govelnm
01.06.2022.and 05.07.2022 passed byt
7,52,28,940/- (03 monthly [nstalments+03 pending. dues for

July, 2022).
Pagc 4ol 6
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Dira
ttor, Mlnc!\& Geolony, Haryana

Whore:\s, s D-m.

orde y
eI datey OI.DU 2022, youi were difécted to pay an amount of

RS. 2065|92.662 -
/- (Rs. 2,22,00041/+ ag ol(V(lucs and an amotint of Na. 41,08,021/- as

concirent amount) under rol

deposit tha same

axation polley of the State Government (141), but you filed to

13, .. A
oi‘m :::‘:;cés' the outstandlng thues were again re-caleulated up to 12.05.2022 In view of

ed 12.05.2022 and 17.U5.2022. Therefore, you vide letter dated 05.07.2022 were
again directed to deposit the dues for the month of May, June and July, 2022 within 07 days
ta avall the ‘One Time Relaxation' as per the ordé’ré dated 12.05.2022 and 17.05.2022,

. f.ullu[, whlch action. for termination of your contract shall be taken without giving any

furthcr opportunit_y But yoii ‘neither complled ‘with the orders dated 12.05.2022 and
17.05.2022'of the:State Government as well-as the order-dated 01,06.2022 and 05.07.2022
passed’by this. oﬂ'ice nor - deposited any government: dues till date. It reveals that the
contractoris not interested to pay the dues {hat too after relaxation given.

i1

Whereas; keeping in view that: huge amount o!‘govemmunt tlues is pending against

\he contractor firm and in the light of the fact that from31.03.2022 to date, the contractor
ﬂnn !ns not dcposuvd any amount including the suspension period, for which no rellef as
pu: Rufe 56(7) (uii) ol lhe ‘State Rules, 2012 Is admissible; the department Is left with no

other option :but to take action under-rule: 56 [7J(vl] of the Haryana Minor Minerzal
nsportation of Miiicrals nid Prevention. of Hlegal Mining Rules.

Coiicession, Stocking, Tra
ontract-granted In-favotrof M/s Ganga Yamuna Mining Co, R/o 112,

72G12: flence; the ©

Santpura Raod, Yamuna Nagar for extraction of Boulder,
of District Yamuna Nagar s hereby terminated with

amount of Rs. 91,37 ,500/- agalnst

anding amount of contract moncy. R & R Fund
hich the same shall

from “Bhood Kalan Block/YNR- B-19"
ate effect with adjustment of securlty

It Is also directed that outst
possession along with Interest shall be paid falling w

fmmedi
outstanding dues.
and TCS thl date of

he recovered asarrears of land revenucy

Place : Panchkula,
pateds 13Mly; 2022,

T

Gravel and Sand minor mineral

ol

Directar, Mines and

\AVA' /

ery, IAS) >
Geology,
Haryana.
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oo Dircetor, Mines & Geolopy, Haryana
Endst No, Dy Y |
1GZ0N/Cont/Bhwoa Kalay H/YNI 1972016/ N8 Datad: \“\\"" \q&

Ac )y te = '
Yamuna N::;r h;.or:t'\:'l:_mlml to M/s Ganga Yamuna Mining Co,, 1t/0 112, Santpura Kaod,
oS e o hiormation and nacessary action. 1o Is dirceted to handover the
Tk mmediately and pay outstunding govermnent dues at an earllest, failing
esame shall be recovered ag arrears of land revenue,

-~

A
Mining Enginder,

| for Director Mines & Geology,
Haryana.

Speed Post
EndstNo. DMG/HY/Cont./Bliood Kalan B/YNRB-19/2015, “AWN pajed: Lo\ vl \;\;\

A copy is forwarded 1o Deputy, Commissioner, Yamuna Magar for infornstion and
necessary action.

o

Mining Engmxt.
a‘ for Ditector Mines & Geology,

haryana.

Speed Post I

IEndst No DMG/HY /Cont./Bliood Kalan 13 /YNR'B-19/2015/ ‘?("\"f\b\ Dated: \G\\‘:ﬂ\-u\

A copyls forwarded'to thie Mining Officer, Mines.and Geology Department, Yamuna
Nagar for information. He:is.dirccted to rccover outstanding government dues from the

contractoras.per rule.

A~

Mining ivdineer,
ol for Director Mines & Geology,
Haryana.

v

Pope Goi ¢
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Latltude 30 248240'
10:44:11 GMT 05;14:11‘ SATU

Longitude 77 477387°

RDAY 03.04.2023 ALTITUDE 254
= METER
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= Long 77320814°
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